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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART - I
(Brief record of proceedings)
Thursday 3™ April 2003 / Chaitra 13, 1925 (Saka)

Question Hour:
Starred Questions 221,222,224 and 225 were asked and replied.
Replies to Starred Questions 223, 226 to 240 and Unstarred Questions 446-467 were

laid on the Table.

Special Mention (Rule 280): Following Members raised matters under Rule 280:

/
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Shri Charan Singh Kandera (Chief Minister intervened)

Shri Harsharan Singh Balli

Shri Moti Lal Bokolia (Minister of Urban Development intervened)
Shri Veer Singh =

Shri Nand Kishore Garg

Shri Roop Chand

Ch. Mateen Ahmad

Shri Tarvinder Singh Marwah

Smt. Meera Bhardwaj

/oeNa s wN -
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Papers to be laid on the Table: . :
Shri Mahender Singh Saathi, Minister of Finance laid copies of the following (English

- and Hindi Version): - i
1. Appropriation Accounts for the year 2001-2002.
2. Finance Accounts for the year 2001-2002.
3. Report of the Comptroller and Auditor General of India for the year ended

March 2002.

Consideration and Passing of Bills:

1. Dr. AK Walia Minister of Urban Development moved on behalf of the
Minister of Industries that “The Industrial Disputes (Delhi Amendment)

Bill, 2003 (Bill No. 5 of 2003)” be taken into consideration.

The Motion was put to vote and adopted.
The Minister made a statement on the Bill.
The Bill was considered clause-wise.

The Minister of Urban Development moved that the Bill be

passed.
The Motion was put to vote and adopted unanimously.

7 The Chief Minister moved that the “The Ministers of the Government of
the National Capital Territory of Delhi (Salaries and Allowances)
(Amendment) Bill, 2003 (Bill No. 6 of 2003) be taken into consideration.

The Motion was put to vote and adopted.
The Bill was considered clause-wise.

The Chief Minister moved that the Bill be passed.
The Motion was put to vote and adopted unanimously.
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3. The Minister of Urban Development moved that “The Delhi Municipal
Corporation (Amendment) Bill, 2003 (Bill No. 7 of 2003) be taken into
consideration.

The Motion was put to vote and adopted.

The Minister made a statement on the Bill. The following Members
participated in the debate:

i) Shri Nand Kishore Garg

i) Dr. Jagdish Mukhi

The Chlef Minister replied and suggested that the consideration of Bill
be postponed to = April 2003.

The Chair announced that the Bill would be taken up for consideration and
passing on Monday the 7 April 2003.

4.02  House adjourned for tea break.
435  House reassembled.
Motion of Thanks on the Lieutenant Governor’s Address:
Debate on the Motion of Thanks continued. The following Members participated:
1. Dr. Yoganand Shastri
2. Shri Mohan Singh Bisht
The Chief Minister replied to the debate.
6.00  The following Motion, which was moved on the 31* March 2003, was put to vote
and adopted unanimously: ¥
* This House expresses its gratitude to Hon’ble Lt. Governor for his address delivered
to the Assembly on 17" March, 2003.’
6.01  House was adjourned up to 2.00 PM of 4" April 2003,
Delhi. Siddharath Rao
3™ April 2003 Secretary
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